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INTRODUCTION 

I, the Chairman of the Committee on Government Assurances. as 
authorised by the Committee. po present on their behalf, this Third 
Report of the Committee on Government Assurances. 

2. The Committee (1991-92) were constituted on November 25, 1991. 

3. The Committee at their Second and Third Sittings held on December 
27, 1991 and January 20. 1992 reviewed the pending assurances of the 
Eighth Lok Sabha. At their sitting held on April 9, 1992. the Committee 
considered and adopted the draft Third Report. 

4. The Minutes of the aforesaid sittings of the Committee form parI of 
the Report. 

5. The conclusiol1s/observations of the Committee are contained in the 
succeeding para81aphs of the Report. 

NEW DELHI: 

April 9, 1992 

Chaitra 20, 1914 (Saka) 

DR. LAXMINARAIN PANDEY, 

Chairman 
Committu on Government Assurances. 



REPORT 
" . 
.~. I 
~  

, •.... ' ... 

.~ REVIEW OF PENDING ASSURANCES OF EIGHTH LOK SABHA 
;1' ,I .. " During the Eighth Lok Sabha. 9022 assurances were culled out from the I. Lok Sabha Debates. Out of these. 8772 assurances have been 

.1.

: .. · •......... ~ . These ~  take into account the statement of 
.: 'Implemented assurances laid on the Table of the Lok Sabha by the 
; Minister of Parliamentary Affairs upto December 20. 1991. 
,,!' 

" 1.1 At their sittings held on December 27. 199] and january 20. 1992 . 
• .~ the Committee reviewed 250 assurances pending implementation of Eighth 
:.t Lok Sabha. The text of the questions and the assurances given thereto are 
.;; annexed to the Minutes of the Sittings at Serial Nos. 1 to 216 and 21i to 

, ' 250 (Appendix I). 
1.2 The Ministry/Dep:lrtment-wise details of assurances reviewed. are 

given in Appendix II. 
1.3 The Committee decided to pursue 220 assurances given at SI. Nos. I 

to 19. 21 to 100. 102 to 118. 120 to 216. 222. 230. 231. 245. 247. 249 and 
250 and decided not to pursue the remaining 30 assurances given at 
SI. Nos. 20, 101. 119, 217 to 221. 223 to 229. 232 to 244 246 and 248 as 
these have lost their importance due to efflux of time. 

1.4 The Committee noted that out of 220 assurances that were decided 
to be pursued by the Committee. 35 assurances (details given at SI. Nos. 
13. 2]. 25. 26. 29. 48. 56. 68. 75. 78. 82. 83. 84. 85. 86. 117. 122. 123. 125. 
133. 139. 141. 147. 155. 157. 160. 164. 167, 171. 174. ISO, 210. 214. 215 
and 216 have been implemented as per statements. in their fulfilment laid 
by the Minister of Parliamentary' Affairs on February 26. 1992 and 
March 31. 1992. Thus the remaining 185 assurances of the Eighth Lok 
Sabha are still pending for implementation. 

1.5 In regard to assurances at SI. Nos. 5. 16. 19. 30. 49. 96. 97. 131. the 
Committee are constrained to note the the concerned Ministry/Depart-
ments have not sought even single extension of time to fulfil the 
assurances. 

1.6 The Committee are unhappy to obIen'e that die Ministry 1Dep.rbnent 
C9acerned are not seriowI e ........ in bnpIemea .... tIIae ................ 
The Committee wish to re-empIuIIIIe tat the "'1'IIIICeI "Veil by tile 
Miai&ten are uaclertakinp "vea lOIeInnIy on die floor f1I tile H_ and the 
coac:erned Ministry I Department -a eDlUft their ................ within 
the pracribed time limit. Ia CIIR Ihe MIniItry/Dep.rbnent f_ .y , 
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genuine dlftlculties in doing so, the Committee may be approached for 
seeking extension of time without fan, as per well established parliamentary 
practice. 

1.7 The Committee note that in the assurances mentioned at SI. Nos. 3, 
98. 100, 102. 103, 104. 106. 107. 112. 132, 134. 135. 188. 189. 191. 193. 
195. 200. 201 and 203. the Government have promised to amend the 
existing Acts. 

1.8 The infirmities in various Acts come to light after they are 
implemented. This is an on-going process. The Committee observe that once 
the Government come to the conclusion that there is an urgent need to 
amend the existing Acts and give an undertaking to that efl'ect in the House, 
the Ministry I Department concerned should make serious efl'orts in that 
direction. The Committee further observe that process of amending the Acts 
under reference has taken an unduly long time. The Committee recommend 
that the decision on the matter should be taken expeditiously and the Bilis 
to amend these Acts be brought before ParUament without any further loss 
of time. 

1.9 In the case of assurances at SI. Nos. 45. 46. 47. 70. 99. 172. 173 and 
187. the Committee note that the assurances involve issues which are 
under investigation. 

1. 10 Recognising the time taken in conducting investigations by investila-
tion agencies, the Committee observe that the cases under investigation are 
required to be finalised and not allowed to remain pending indefinitely. The 
Committee recommend that the concerned Ministry I Department should 
take up the matter at an appropriate level to see that the investigation is 
completed quickly and the decision is finalised expeditiously. 

1.11 The Committee note that the assurances at SI. Nos. 1. 2. 4, 79. 91. 
and 95 pertain to the matter of public health. 

1. 12 The Committee are surprised to observe that the concerned Ministry 
have taken an unduly long period in deciding a matter of public importance 
such as public health. This is apinst the objectives of the Ministry of 
Health and Family Welfare as it may hamper In Improving the quality of 
life of the common man. The Committee recommend that the Ministry 
should arrive at a decision without any further loss of time with a view to 
carrying health and family welfare services to every nook and comer of the 
country. 

1.13 The Committee note that the assurances at SI. Nos. 159 and 161. 
pertain to clearance of projects submitted by State. Governments to 
Ministries of Central Government from time to time. 

1.14 The Committee are of the opinion that the concerned Ministry 
should decide the projects expeditiously as they have special bearing on the 
economy or the States. The Committee recommend !hat the matter should 
be taken up at the hipest level to ensure that the declsionl on dearing tbeIe 
projects or otherwise are taken promptly for Improving the standard of 
living and quality of life of the common man. 
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LIS The Committee note that there are still 185 assurances given during 
the Eighth Lok Sabha which remain pending for implementation. The 
Committee also observe that Ministry / Department concerned sought 
innumerable extension of time without any plausible reasons. 

1.16 The Committee are dissatisfied to note that even after a period or 
two to three yean, as many as 185 assurances are pending and the 
Ministry / Department concerned are not making concerted ell'orts to fulftl 
them. Undue delay in fulftUlng the assurances defeats the very purpose of 
raising the matter on the ftoor of the House. The Committee. therefore, 
recommend that Ministry I Department should seek minimum extension of 
time necessary to fulftl these assurances. The Committee are or the view 
that such requests for extension of time should be accompanied with a note 
furnishing the factual position obtaining at that time and the steps being 
taken by the Government to fulftl the assurances. 

1.17 The Committee also recommend that respective Ministry I Depart· 
ment should make a critical analysis of each of the remaining 185 pending 
assurances and fulftl them without any further delay. The Committee are of 
the view that where Government do not have complete Information In their 
possession on a subject, the Ministry I Department should share with 
Parliament whatever information they have and thereby fulftl the assurances 
partially. 

1 . 18 The Committee recommend that the Ministry of Parliamentary 
Arrairs should impress upon the Ministry / Department to furnish the 
progress report within a month's time to tbem in order to fulftl all the 
pending assurances or the Eighth Lok Sabba. 

NEW DELHI; 

April 9, 1992 

Chaitra 20, 1914 (Sakll) 

DR. LAXMINARAIN PANDEY, 

Chairman, 
Committee on Government Assurances. 



APPENDIX I 

(vide para 4 of Introduction) 

MINUTES OF THE SECOND SIITING OF THE COMMI1TEE ON 
GOVERNMENT ASSURANCES HELD ON DECEMBER 27, 1991 

The Committee met on Friday, December 27, 1991 from 15.00 hours to 
16.30 hours. 

PRESENT 

Dr. Laxminarain Pandey - Chairman 
2. Shri Sai Prathap Annayyagari 
3. Shri B. Devaraian 
4. Shri B.K. Gudadinni 
5. Shrimati Krishnendra Kaur (Deepa) 
6. Shri Balin Kuli 
1. Shri Manphool Singh 
8. Shri Ajoy Mukhopadhyay 
9. Shrimati Pratibba Devisingh Patil 

10. Shri Shashi Prakasb 
11. Shri Naval Kishore Rai 
12. Shri Chinmaya Nand Swami 

SECRETARIAT 

1. Shfi R.C. Bhardwaj - Joint Secrttary 
2. Shri K.M. Mittal - Under Secrttllry 

2. The Committee took up for consideration Memoranda Nos. 2 and 3 
regarding review of pending assurances of Seventh and Eighth Lok Sabha 
respectively. 

3. The Committee reviewed the following two pending assuranc:cs 
pertaining to the Seventh Lok Sabha and in view of the importance of 
their subject matter. decided to call the witnesses of Ministries of 
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Communications and Industry to tender oral evidence before the Commit-
tee for not implementing the assurances pending for a long period which 
have been pending for a very long time:-

Ministry of Communications: 

1) Assurance given on February 28. 1984 in reply to Starred 
Question No. 43 regarding National Communications Policy; and 

Ministry of Industry 

2) Assurance given on April 11. 1984 in reply to Vnstarred 
Question No. 7164 regarding legislation for small scale units. 

4. The Committee reviewed the 216 pending assurances of the Eighth 
1..ok Sabha (Please see serial Nos. 1 to 216) and decided to punue 
213 assurances. After considering the dropping requests in respect of the 
following three pending assurances. vide Memoranda Nos. 4. 5 and 7. 
decided to drop the same. 

Ministry of Home Affairs 

1) Assurance given on November 25. 1987 in reply to Starred 
Question No. 272 regarding misuse of foreign funds. 

Ministry of Civil A viation and Tourism 

2) Assurance given on September 5. 1988 in reply to Unstarred 
Question No. 4957 regarding handling of cargo by Air India at 
Kennedy Airport. 

Ministry of HlmJIln Resource Development 

3) Assurance given on August 10. 1989 in reply to Unstarred 
Question No. 3302 regarding non-formal education centres. 

5. The Committee also decided to review the 34 pendiog assurances 
(mentioned in Annexure·1I of Memorandum No.3) at their next sitting. 

6. The Committee then .took up Memoranda Nos. 4 to 22 containing 
requests received from various Ministries/Departments for dropping of 
assurances. 
Memorandum No.4: Request for dropping of assurance given on 

November 25. 1987 in reply to Starred Question 
No. 272 regarding misuse of foreign funds. 

The Committee considered the request of the Ministry of Home Affain 
received through the Ministry of Parliamentary Affain vide their V.O. 
Note No. IX/HS(26)SQ.272-LS/87 dated August 12. 1991 for the dropping 
of the assurance on the following grounds:-

"Since the then Minister of State in the Ministry of Home Affairs had 
some doubt about the name of the organisation referred to in the 
reply. the Hon'ble Member. Shri S. Jaipal Reddy was requested to 
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mtlmate the name of the organisation in question as far back as on 8th 
February, 1988. Thereafter, the repeated reminders also could not elicit 
the relevant information without which the assurance could not be fulfilled . 
•• •• •• • • 
In view of the foregoing it is requested that the reply given by the Hon'ble 
Minister to Shri S. Jaipal Reddy may be treated as full reply and 
resultantly the assurance may be treated to have been fulfilled." 

In view of the convincing reasons advanced by the Ministry, the 
Committee decided, to drop the assurance. 

Memorandum No.5: Request for dropping of assurance given on Sep-
tember 5, 1988 in reply to Unstarred Question 
No. 4957 regarding handling of cargo by Air India 
at Kennedy Airport. 

The Committee considered the request of the Ministry of Civil Aviation 
and Tourism received through the Ministry of Parliamentary Affairs vide 
their U.O. Note No. XI/CA&T(30) USQ.4957-LS/88 dated May 1. 1991 
for the dropping of the assurance on the following grounds:-

"Failing to achieve any solution through direct negotiations with the 
Union. the Management of Air-India in New York. as provided 
under the local law. made an application for mediation on 
15th November. 19X9 before the National Mediation Board on the 
dispute between Air India and the Union. In spite. of four meetings 
under the supervision of the Government mediator, the situation 
remained unchanged. In the circumstances, it is practically impossible 
for this Ministry to indicate any reasonable time limit within which 
the assurance could be fulfilled." 

In view of the cogent reasons advanced by the Ministry. the Committee 
agreed to drop the assurance. 
Memorandum No.6 :Request for dropping of assurance given on August 

3, 1989 in reply to Unstarrcd Question No. 2403 
regarding quality of stainless steel. 

The Committee considered the request of the Ministry of Steel received 
through the Mini!ootry of Parliitmentary Affairs vide their U .0. Note No. 

S S .2~ - S ~ dated 21 October .. ~  for the dropping of 
the assurance on the following grounds:-

"Stainless steel product itS a whole can be classified into two broad 
categories namely. long pnxluct and tlilt products. l.ong product .. arc 
mainly produced by the units under Alloy Steel Pr.\xlucers Associa-
tion ill the secondary sectors including Alloy Steel Plant. Durgapur. 
Stainless steel nate product.. ure produced by Salem Steel Plant . 
.Iindal Sted I.td.. ,IOJ "milll sc .. le units. The small ~  units 
normall) ~  h' ~  requirement of stainh.'ss steel utensil manufac-
ture. While I hac h .. ~ ~  no specified complaint for poor 4uality of 
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stainless steel long products. there has been some newspaper reports in the 
past for poor quality of stainless steel kitchenware and raw material 
thereof. 

Presently there are several Indian standards for flat products as well as 
long products as under: 
IS 5522: 1978 Stainless steel sheets coils 
IS 6527: 1972 Stainless steel wire rods 
IS 6528: 1972 Stainless steel wire 
IS 6529: 1972 Stainless steel blooms. billets and slabs for forging. 
IS 6603: 1972 Stainless steel bars and flats 
IS 6911:1972 Stainless steel plate. sheets and strips. 

"The long products mentioned above are required mostly by the 
engineering industry as per their specifications. Quality is. therefore. 
checked by the users. The flat products are used mainly (about 80%) 
by the utensils sector. All these standards for flat products i.e. 
IS 5522 and IS 6911 arc covered under the Govt. notification for 
Compulsory Certification on Mark Scheme of Bureau of Indian 
Standards. However. the above notification is lacking in poor 
implementation. Also there is no penalty measures for non-fulfilment 
of the above provision. The notification also provides that untested/ 
off grade material could be sold freely in the market and there is no 
measure for restricting their uses. Unless these loopholes arc plugged. 
it is unlikely that supply of stainless steel poor quality raw material 
could be stopped. Accordingly this Department under the direction of 
Sectoral Coordination Committee on Standard & Quality. have 
initiated action to suitably amend the Government notification 1971. 
so as to include all items concerning puhlic health and !>afety. 
including SS sheets/strips and also assign suitahle implementing 
agency and penalty measures. It is also proposed to provide ~  
clause for management of untested/ off grade material. 

The above responsibility ha!> been assigned to DC I&S. Calcutta 
who in consultation with BIS is to submit a draft recommendation for 
revision of the Gazette Notification. The two meetings of the Group 
have already taken place and next meeting is due shortly. Once the 
recommendations are available. effective steps would he taken up in 
this Department for issue of revised notification. It is expected that 
the availability of poor quality stainless steel raw material will be 
Curtailed to a great extent after the exercise ~ completed. Also this 
Depll. has recommended to ~ (If Ci\'il supplies III examine the 
possihility to enforce ~ ~ Certification Mark Sl'heme in the 
case of stHinlcss steel utensils also so ~ to restrict the usc of stainles!> 
steel untested/off grade material and al"'l provide a douhle check. 

It ma\' be seen from the ahove that th... i.. .. long and time 
consuming exer,,'isc hound hI take its own tim,,'. The ~ Ill' the 
Parliament Questiun \\Ould h,,' pll"ihle only there <lft.'r Th,,·retllre. It 
is felt that IOst.:ad of ~  th ... Parliament A .... uranl· ... I'-'nding ~ 
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be desirable to get it dropped. In any case suitable action has already 
been initiated and it is expected that it will bear good results so as to 
restrict availability of poor grade stainless steel material." 

After considering all aspects of the matter and the reasons advanced by 
the Ministry. the Committee did not agree to drop the assurance and 
decided to pursue the subject matter. The Committee also granted 
extension of time upto 23 June. 1992 to implement the assurance. 

Memorandum No.7: Request for dropping of assurance given on August 
10. 1989 in reply to Unstarred Question No. 3302 
regarding non-formal education centres. 

The Committee considered the request of the Ministry of Human 
Resource Development received through the Ministry of Parliamentary 
Affairs vide their U.O. Note No. XIV/HRD (34)USQ.3302-LS/89 dated 
December 19. 1990 for the dropping of the assurance on the following 
grounds:-

"Under the Action Plan in Key Areas for the Development of 
Scheduled Castes and Scheduled Tribes. the Government proposed a 
package of services in 10.000 habitations having 200 or more 
Scheduled Caste/Scheduled Tribe population (or combination. of 
both) in States having a sizeable SC/ST population. namely. Andhra 
Pradesh. Assam. Bihar. Madhya Pradesh. Maharashtra. Orissa. 
Rajasthan. Tamil Nadu. Uttar Pradesh and We" Bengal. This 
package of benefits included setting up of NFE Centres with 
buildings. provision of drinking water. electricity. irrigation facilities 
etc. It was inter-alia stated that "the process of identification of 
10.000 habitations in these 10 States is under way" which is an 
assurance required to be fulfilled. 

On 14th December, 1989 vide this Ministry's O.M. of even number 
information was furnished indicating the progress of the process of 
identification of habitations and release of grants in part fulfilment of 
the assurance. Thereafter. there has not been any significant develop-
ment under this programme as the decision about the continuance of 
the programme in the Hth Plan in the shape. size and manner of its 
implementation as visualised originally is yet to be taken. Pending 
this decision the matter could not be pursued with the remaining 
States. In view of this it is unlikely that any additional information 
would be forthcoming ,lllout the programme. 

In these circumstances. the Deptt. of Education has no additional 
information to furnish to fulfil the assurance in fuJI. It is. therefore. 
requested that the Committee on Government Assurances may be 
requested to consider the assunmce as deemed to hllW hc;:en fulfilled 
lin the hasi!o. of the informatilln already furnished to the LOK Sabha 
SecreHlriill on ~. ~. ~~~  
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(Vide part implementation Report SS No. 11/72 dt. 29.12.90) 
The Committee took notice of the Part Implementation Report a1oo," 

with the dropping request of the Ministry and decided to treat the 
uaurance as fuHy implemcllted . 
••• ••• • •• • •• 

The Committee decided to undertake an on·the-spot study VISit to 
Bombay, Cochin, Trivandram and Madras w.e.f. 29th January, 1992 for a 
week or so. 

The Committee also decided that the Chairman will finalise the 
assurances which arc to be examined during the study tour of the 
Committee as well as the details of tour programme itself on obtaining the 
approval of Hon 'ble Speaker 

The Committee further decided to have their next sitting on Monday, 
the January 20, 1992 at 14.30 hours. 

nw Committ« dum QlJ.journed. 
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m 
nuRDSITIING 

The Committee met on Monday, January 20, 1992 from 14.30 houn to 
16.15 houn. 

PRESENT 

1. Dr. Laxminarain Pandey - Chainnan 
2. Dr. Krupasindhu Bhoi 
3. Shri B. Devarajan 
4. Shrimati Krishnendra Kaur (Deepa) 
5. Shri Balin Kuli 
6. Shri Ajoy Mukhopadhyay 
7. Shri Shashi Prakash 
8. Shri Naval Kishore Rai 
9. Shri Chinmaya Nand Swami 

SECRETARIAT 

1. Shri R.C. Bhardwaj - AddJ. Secretary 
2. Shri Joginder Singh - Deputy Secretary 
3. Shri K. K. Ganguly - Under Secretary 

The Committee took up for consideration Annexure II of Memorandum 
No.3 and Memorandum No. 23 regarding review of pending assurances 
pertaining to Eighth and Ninth Lok Sabha (1st batch), respectively. 

The Committee reviewed thirty-four pending assurances of Eighth Lok 
Sabba (Please see at Serial No. 217 to 250). The Committee decided to 
drop twenty-seven assurances and punue the remaining following seven 
assurances:-

1. usa No. 4689 dated 24.3.1988 regarding cancer due to smoking 
relating to Ministry of Health and Family Welfare. 

2. usa No. 3360 dated 10.8.1989 re: Expenditure on 'Apna Utsav' 
festival relating to Ministry of Human Resource Development. 

3. usa No. 8374 dated 8.5.1989 re: Delhi Police Anti Dowry Cell 
relating to Ministry of Home Affain. 

4. usa No. 2000 dated 10.8.1987 re: Ownenhip rights in resettlement 
colonies relating to Ministry of Urban Development. 

5. usa No. 5840 dated 12.4.1989 re: Encroachments in I.N.A. 
Market, New Delhi relating to Ministry of Urban Development. 

6. usa No. 1378 dated 3.3.1989 re: Census of minor irrigation works 
in Rajasthan relating to Ministry of Water Resources. 
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7. SQ No. 887 dated 8.5.1989 (Supp. by Shri Saifuddin Chaudhary) re: 
Cases of Untouchability relating to Ministry of Welfare . 

••• ••• • •• 
The Chairman then impressed upon the Members to observe strict 

austerity measures during the ensuing on-the-spot study tour of the 
Committee, in view of the precarious economic conditions prevailing in the 
country. The Committee then deliberated upon the question of issuing 
directions to the concerned agencies connected with the study tour for 
observing economy measures in making arrangements for stay and trans-
port. The Chairman appealed to the Members to observe self-restraint and 
avoid wasteful expenditure. 

The Committee decided to hold their next sitting on Wednesday. 
January 29, 1992 at 11.00 hours. 

The Committee then adjourned. 
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APPENDIX n 

(vide para 3 of the Report) 

ST ATEMENT SHOWING ASSURANCES REVIEWED 

MinistrylDepartment SI. Nos. of Total No. 
the Appendices of assurances 

Agriculture 1 to 5 5 
Atomic Energy 6 to 8 3 
Chemicals and Fertilizers 9 to 17 & 217-218 11 
Civil Aviation and Tourism 18 to 21 4 
Coal 22-24 3 
Commerce 25-31 7 
Communications )2-44 & 219 14 
Defence 45-47 3 
Electronics 48-49 2 
Environment an Forests 50--54 & 220 6 
External Affairs 55-60 6 
Finance 61-75 & 221 16 
Health and Family Wc1fare 76-95 & 222-226 25 
Home Affairs 96-107 & 231 13 
Human Resources Development 108-119 & 227-230 16 
Industry 120--130 11 
Information & Broadcasting 131 1 
Lahour 132-136 5 
Law and Justice 137-140 & 232-234 7 
Personnel. Public Grievances 
and Pensions 141-149 9 
Petroleum and Natural Gas 150-152 3 
Planning and Programme 6 Implementation 153--158 
Power 159-167 9 
Railways 168 1 
Rural Development 169 1 
Steel 170-175 6 
Surface Transprot 176--186 and 2 --2 ~ 16 
Textiles 187 & 2~2  6 
Urhan Development 188-204 & 245-248 21 
Welfare 205-213 & 250 10 
Water Resources 214-216 & 249 4 
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